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LiFE &MVqWTR+THat
CENTRAL POLLUTION CONTROL BOARD

wtqrn,vqRdanqTq qftdqfTlm, VIa nnt
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOW. OF INDIA

10.05.2024

Lifestyle for
Envir6nment

CPCB
ONE EARTH • ONE FAMILY • ONE FUTURE

CM-1 1/13/2024-LAW-HO-CPCB-HO/1449

To,

The Regjstrar,

Supreme Court of India,
Tilak Marg, New Delhi – 1 10 001

Sub: Hon’ble Supreme Court order’s dated 27.02.2024 in Civil Appeal No(s). 2003-2004 of 2022-reg.

Sir,

Please refer the Hon’ble Supreme Court order dated 27.02.2024 in the above subject matter whereby Hon’ble
Supreme Court directed as follows: -

.,..In order to ascertain the actual factual position and the effect of the mining activities undertaken
fronr the year 201 0-201 1 till the closure order, ll'e deem it appropriate to appoint a Committee consisting
of the following three members: -

I . The nominee appointed by the Chairman of the Central Pollution Control Board, having
domain/subject matter expertise,

2. The nominee appointed by the Vice-Chancellor of the Indian Institute of Technology, Roorkee, who
should be associated with environmental issues and have domain/subject matter expertise; and

3. The nominee appointed by the Director General, The Energy and Resources Institute (TERI). Ne\t
Delhi. having domain/subject matter expertise

The said Committee will submit its report within a period of six weeks from the date a copy of this
order is received by them,

Re-list after six weeks from the date the nominees/members of the Committee. as indicated above. are
appoinled

In compliance of above order of Hon’ble Supreme Court. it is to inform that a committee was constituted on

20.03.2024 and inspection was conducted by the committee

on 08.04.2024.

Report of the committee is enclosed herewith for placing before the Hon’bIc Supreme Court.

Enel: as above

Yours faithfuljy. u

vdP
(Nazir:td6din)

dIRIMWYyt'JFJ;,IIL._„ ,

iSIlIq, 'W /Scientist'F'
Qbatu umm+mIMe
Central PollutIon Control Board
(wIng. m$ aaqljqfir&M. qn6vrvni
Wi Envtwrw&FHHtArdCimab aBU,. G,„t ,II„di,)

qf$1n nq, TIf ai# VIV. Rat-no032
PaFivosh Bhawan, East Arjun Nagar, DelhbllO032

Copy to:

1.A Division MoEF & CC

Jor Bagh Rd, Lodi Colony,
New Delhi, Delhi 1 10003

'VfT8H WT’ Vt WT HIT, hmt–110032
Parivesh Bhawan, East Arjun Nagar, New Delhi - 1 10032

SWR/Tel: 43 102030, 22305792 , 8qqT+/Website : www.cpbc.nic.in
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No. 2003-2004 of 2022

IN THE MATTER OF:

N B Minerals Corporation Ltd. . . . Appellant
Versus

Union of India Ors. . . . Respondents

INDEX

S. No.

1.

Particulars Page
No.

I- to
Report of the committee in compliance of Hon’ble
Supreme Court order dated 27.02.2024 in Civil Appeal
No. 2003-2004 of 2022.

Annexure- I A copy of office order dated 20.03.2024

issued by CPCB regarding constitution of committee.

Annexure-II Copy of Environment Clearance issued

by SEI AA for mining by M/s N. B. Minerals

Corporation in village Dun(lu, district Pithoragarh and

two six monthly compliance reports of conditions
stipulated therein

Annexure- III A copy of Hon’ble Supreme Court
order dated 27.02.2024.

2.

3.

\ \-la

4.

\.qq$V”
Nazimuddin

Scientist 'F’ & Divisional Head (IPC-11)
Central Pollution Control Board

Place: Delhi

Dated : 10.05.2024
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Report of the Committee 
In compliance of Hon’ble Supreme Court order dated 27.02.2024 in Civil Appeal 2003-2004 of 2022 

 

 
1. Order dated 27.02.2024 of Hon’ble Supreme Court 

Hon’ble Supreme Court of India passed an order on 27.02.2024 in Civil Appeal 2003-2004 of 
2022 desiring an assessment report from the committee as below: 

“We have examined the counter affidavit/status report filed by the State of 
Uttarakhand. 

Colour photographs have been produced in the Court, and are taken and kept on 
record. 

The appellant – N B Minerals Corporation Limited is permitted to construct the 
retaining/safety wall by using the machines (like earthmoving/construction equipment 
vehicle and excavator), as specified in paragraph 5.5.7 of the counter affidavit/status 
report filed by the State of Uttarakhand. The retaining/safety wall will be constructed 
under the supervision and guidance of the Additional District Magistrate, Didihat. 
Photographs prior to the commencement of the construction and post-construction 
will be placed on record. 

We clarify that the appellant – N B Minerals Corporation Limited will not carry out 
any other construction or mining of Magnesite/Dolomite. 

In order to ascertain the actual factual position and the effect of the mining activities 
undertaken from the year 2010-2011 till the closure order, we deem it appropriate to 
appoint a Committee consisting of the following three members :- 

1. The nominee appointed by the Chairman of the Central Pollution Control 
Board, having domain/subject matter expertise; 

2. The nominee appointed by the Vice-Chancellor of the Indian Institute of 
Technology, Roorkee, who should be associated with environmental issues and 
have domain/subject matter expertise; and 

3. The nominee appointed by the Director General, The Energy and Resources 
Institute (TERI), New Delhi, having domain/subject matter expertise. 

The Committee will also examine the reparative work undertaken, and opine whether 
mining activity should be permitted, and condition, which should be imposed.” 
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2. Constitution of the Committee in compliance of the order dated 27.02.2022 

In compliance of the above order dated 27.02.2024, Chairman of the Central Pollution Control 
Board, Delhi (CPCB), the Director of the Indian Institute of Technology, Roorkee (IIT-R) and 
the Director General, The Energy and Resources Institute, New Delhi (TERI) provided 
nominations for the Committee and accordingly the Committee was constituted comprising of 
the following members: 

1. Mr. Nazimuddin, Scientist F, Central Pollution Control Board, Delhi 
2. Professor Bhanu Prakash Vellanki, Civil Engineering Department, IIT Roorkee 
3. Mr Souvik Bhattacharjya, Associate Director, Resources Efficiency & Governance 

Division, TERI, New Delhi 

A true copy of the Office Order dated 20.03.2024 of CPCB regarding constitution of the above 
Committee is annexed as Annexure-I. 

This Committee went through the background of the case in respect of the observations of the 
committees formed by the Hon’ble National Green Tribunal, Principal Bench, New Delhi
(NGT) and the orders passed in reference to those observations that led to filing of the present 
Appeal, and visited the site of M/s N. B. Minerals Corporation in village Dundu, Pithoragarh, 
Uttrakhand on 08.04.2024 and studied the satellite imageries of the site during 2010-11 to 
2019-20 period. 

The background of the matter in brief, the observations about construction of wall and impact 
of mining by M/s N. B. Minerals Corporation during 2010-11 to 2019-20 period, and the 
recommendations on the reference points in the order dated 27.02.2024 are presented in next 
sections. 

 
3. Background of the matter in brief 

The mining lease for mining on 5.568 ha in village Dundu in district Pithorgarh was granted to 
M/s N. B. Minerals Corporation initially in 1980 for 20 years, subsequently the mining 
permission was extended for another 20 years, and finally by order dated 15.01.2020 of the 
district authorities, the mining lease/permission has been extended till 31.03.2030. However, 
the mining plan of the said mining lease, which is renewed by Indian Bureau of Mines (IBM) 
every five years, has expired on 31.03.2020. 

The mining activities in the mining lease were regularly carried out till 02.04.2019 when the 
activity was stopped by orders of District Magistrate because mining leases/projects having 
Environmental Clearance (EC) from District Environment Impact Assessment Authority 
(DEIAA) were directed to obtain a fresh EC from State Environment Impact Assessment 
Authority (SEIAA) in compliance of an order dated 27.03.2019 of Hon’ble NGT. 

The firm obtained a fresh EC from SEIAA on 09.10.2019 and mining was re-started. It is stated 
by the firm in the present Appeal that mining activity was again shut on 22.03.2020 due to lock 
down and re-starting was permitted on 14.04.2020 but meanwhile their Mining Plan had 
expired on 31.03.2020, hence no mining activity has been undertaken after 22.03.2020. 
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The application OA 995/2019 was filed in Hon’ble NGT against M/s N.B. Minerals
Corporation on 11.10.2019 and in compliance of order dated 18.10.2019 in the matter, the 
committee formed by Hon’ble NGT filed a report dated 27.01.2020, inter alia observing as 
below: 

“During inspection it was found that muck extracted during mining was being dumped 
outside the leased area on the agricultural lands and no safeguards are being adopted 
by the lessee.” 

The report dated 27.01.2020 was considered by Hon’ble NGT on 24.02.2020 and another
committee was constituted. In compliance of order dated 24.02.2020 the second committee 
filed a report dated 10.09.2020 with certain recommendations in Para 5.5. The report was 
considered by Hon’ble NGT and order passed on 16.09.2020 expressing acceptance of the
recommendations. The committee was directed to complete the task and file further report. 

In compliance of order dated 16.09.2020 the second committee filed another report dated 
20.01.2021 which was considered by Hon’ble NGT on 05.04.2021 and passed order wherein
the order dated 19.10.2020 passed by state government to stop mining in mining lease was 
noted and directions issued to the committee for verifying the compliance status claimed by 
the project proponent and preparing a remediation plan. 

In compliance of order dated 05.04.2021 by Hon’ble NGT the second committee filed final
report dated 21.10.2021 which was considered on 26.10.2021 by Hon’ble NGT and the
Judgement and final order dated 26.10.2021 was passed which has been challenged by the 
present Appeal. The Hon’ble NGT observed in the order as below: 

“From the report of the joint Committee, it is seen that the Project Proponent caused 
environmental damage by dumping material which was overflowing into the river. It 
failed to take preventive measures to avoid spillage from the pit area towards the valley. 
Muck was spread into the environment beyond the allotted area. Overflow material was 
not properly stacked which resulted in further damage.” 

“The Project Proponent may be required to secure the tentative cost of restoration and 
will be liable to bear the cost of executing the restoration plan, which will be prepared 
and execution overseen by the joint Committee … through appropriate mechanism,
including through the concerned Departments.” 

“If the cost of restoration exceeds the amount of tentative compensation, the Project 
Proponent will be liable to pay the same in due course.” 

“The Mining activities may not be permitted till entire area in question is restored and 
victims are compensated.” 

Subsequently, a committee formed by the District Magistrate, Pithorgarh verified the status in 
respect of the recommendations of the earlier committee and submitted its report on 15.07.2023 
to the District Magistrate and that status has been apprised in the replies of the District 
Magistrate the State Government in the present Appeal, dated 19.09.2023 and 21.09.2023 
respectively. One activity regarding construction of the wall recommended by the earlier 
committee was particularly considered as incomplete, and the same was noted in the order 
dated 24.02.2024 in the present Appeal and directed to be constructed under the supervision 
and guidance of the Additional District Magistrate, Didihat. 
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4. Observations of the committee
 

4.1. Effect of mining activities undertaken from the year 2010-11 revealed by satellite 
imagery arranged by IIT-Roorkee: 

High resolution satellite imagery was obtained analyzed. It indicates that the base mining area, 
analyzed from satellite information in year 2000, is around 10,300 m2. Satellite images 
obtained from 2011 indicate substantial area along the slope of the hill to be affected by 
debris/mining waste sliding down from authorized mining area. The area effected due to debris 
slide down the hill slope, outside the boundary of the mining area, is more than the area of the 
mining itself. As of October 2000, the earliest available high-resolution satellite imagery 
(Figure 1) clearly depicts an area where extensive mining activities are visible, covering an 
estimated area of approximately 10,300 square meters. Notably, this image does not show any 
signs of a debris slide near the mining site. 

 

 
Figure 1 

The subsequent image from February 2011 (Figure 2) reveals a visible debris slide, with 
the total area affected by both mining and the debris slide estimated to be approximately 
24,400 square meters. 
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a  

 
b  

 

c  

 
d  

 

Figure 2 

By 2019, multiple additional high-resolution satellite images were accessible (including 
dates in October 2012, October 2014, November 2016, June 2017, September 2017, March 
2019, June 2019, and October 2019). By analysing these images, we determined that the 
total exposed area—encompassing the mining site and the expanding debris slide—had 
notably increased to approximately 38,000 square meters. 

 

 

 
 
 
 

 
Figure 3: (a) October 2012, (b) October 
2014, (c) November 2016, (d) 
September 2017 (e) October 2019 

e  
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In April 2019, due to invalid district level clearances, mining was stopped. Mining occurred
for 67 days in the initial months of 2020, before being stopped in March 2020 due to Covid. 
Additional imagery became available from January 2021, February 2022, October 2022, and 
October 2023. In the January 2021 image (Figure 4a), the estimated exposed area slightly 
decreased to approximately 36,500 square meters. By February 2022 (Figure 4b), the area 
was further reduced to approximately 32,300 square meters. Subsequent imagery from 
October 2022 (Figure 4c) and October 2023 (Figure 4d) showed a notable decrease in the 
exposed area, with measurements of approximately 21,600 square meters and 20,581 square 
meters, respectively. These sequential images illustrate the evolving environmental changes 
and the diminishing footprint of the affected area over time, when mining was stopped. 

 

a  b  

  

 

 

c  d  

  

Figure 4: a series of images captured in January 2021 (a), February 2022 (b), 
October 2022 (c), and October 2023 (d). Notably, these images reveal that the 
area affected by the debris slide did not expand over time. Instead, in figures (c) 
and (d), the lower region of the debris slide appears to be covered in grass or 
vegetation. This observation suggests potential natural recovery of the affected 
area. 

 
Satellite Image Sources and Resolution: 

Figures 1,2 & 3(a): Maxar Technologies, 80 cm resolution. 

Figures 3(d),4(a & c): Maxar Technologies, 30-50 cm resolution. 

Figure 3(b, c & e), 4(b & d): Airbus, 30-50 cm resolution. 
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Figure 5: Summary of area affected by mining over time 

 
The summary of the total area affected by mining, including the permitted mining area, and the 
area of the hill slide where debris was allowed to fall, is presented in Figure 5. The mining 
waste/over burden/debris, it appears, have not been handled and stored in environmentally safe 
manner, and continuously slid outside the mining area throughout the years 2010-11 to 2019- 
2020. This has also been observed by the joint committee that submitted its report where it 
mentioned about the mining area ‘affected by muck overflow and no safeguards taken’. The
area affected was highest at the time the mining was stopped in 2019/2020. Nature recuperated 
in the affected area only during the time when the mining was stopped. This was a natural 
process. 

The contention of N.B. Minerals Corporation that the stopping of mining and maintenance 
operations in 2019/20 lead to overflow of debris down the hill side only during 2020 is not true 
due to above reasons. 

The debris that has been allowed to flow beyond the mining area is inaccessible due to difficult 
terrains and forests/vegetation. Thus, it is practically not possible to bring the debris back to 
the mining area or any other designated area. Native trees can be planted by N.B. Minerals 
Corporation to allow for faster recuperation of damaged area. 

 
4.2. Environmental Clearance conditions 

 
The mining firm made available to the Committee the copy of six monthly compliance reports 
in respect of the fresh Environmental Clearance dated 09.10.2019 issued by SEIAA pertaining 
to October 2019 to March 2020 period (compliance report dated 20.06.2020) and April 2020 
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to September 2020 period (compliance report dated 12.12.2020) which were submitted to
SEIAA. It is mentioned in these compliance report that mining operation and dispatch of mined 
mineral was re-started from 23.01.2020 after receipt of fresh EC and state government 
permission and mining activity was closed after 22.03.2020. In the second six-month period 
mining was not carried out due to expiry of mining plan. Copy of these six monthly compliance 
reports is annexed as Annexure-II 

 
4.3. Overburden/mining waste/debris: 

 
As described above, a large quantity of the overburden, supposed to be compacted with 
stabilised slopes within the mining area, has been allowed to flow down the hill into the 
forest/thick vegetation since 2010. 

The debris from mining activity which was stored/dumped at the site during the decade of 
mining operations has steep and unstable slopes, as is presented in the below images taken 
during site visit. Little to no remedial action was taken to stabilize the debris and improve the 
slope of the debris/mining over burden remaining at the site. Thus, the plan for stacking/storage 
of mining waste/rejects in a scientific and environmentally safe manner has not been followed. 

 

 
 

  
Figures 6 a, b, c, and d: Photographs of overburden at site during taken 2024 site visit showing 
unstable slope and debris 
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It is noted that condition 1 of the ‘General Conditions’ and conditions 3 and 7 of the ‘Conditions
for Operation Phase’ of the Environmental Clearance issued by SEIAA also required mining 
operations and progressive mine closure to be carried out according to the approved mining 
plan. Further, conditions 10 and 11 of the ‘Conditions for Operation Phase’ and conditions 3
and 4 of the ‘Conditions for Entire Period’ stipulate conditions regarding backfilling and
reclamation of mined area, proper storage/dumping of mining rejects/waste, and retaining walls 
and check-dams for dumps. 

 
4.4. Construction of wall at the edge of mining site along hill slope / cliff: 

 
The rock wall constructed at the edge of mining site along the hill slope / cliff, is about 5 ft 
high which can be termed a thick boundary wall rather than a retaining wall. It can serve as a 
measure to retain some loose material that might wash down during rains and to indicate the 
level of debris that is accumulated near the edge and prevented from flowing down. 

As directed by Hon’ble Supreme Court, the photographs prior to the commencement of the 
construction and post-construction will be placed on record by the Appellant. 

It is to be noted that a retaining wall is designed to resist earth pressures coming from the 
overburden that is stored abutting it and therefore designed to be safe in overturning, sliding, 
and bearing. Analysis for slope stability must be carried out with proper engineering design. 
Further, proper drainage measures should also be designed to avoid development of any pore 
water pressure in the backfill side. 

Therefor the wall constructed at the site for retaining of debris material is not a retaining wall 
which can retain huge amount of debris material abutting it. 

In view of this, sufficient buffer zone should be always maintained between this wall and debris 
and a 4 ft free board should be always ensured, as the wall is not designed to hold material. 
Moreover, care should be taken to collect if some soil escapes through the weep-holes. 

 
4.5. Use of Explosives: 

 
It is observed that condition 5 of the ‘Conditions for Operation Phase’ of the Environmental
Clearance issued by SEIAA permits mining to be carried out by adopting drilling for muffle 
blasting / rock breaker. 

The mining firm has informed that major mining operation was carried out by using rock 
breaker for extraction of mineral and blasting was carried out in small numbers under the 
supervision of mines engineer and blaster. Site records indicate that explosives were used 
regularly. 

The mining firm has further informed that to ensure the safety during use of explosives, the 
entire blasting area is covered with iron nets and sand filled bags are placed over those nets, 
and as stipulated, blasting is done at a minimum distance of 100 meters from any residential or 
commercial place surrounding the lease area. 
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4.6. Technical expertise 

 
The mining operations are mainly handled by a mining engineer. Adherence to technical 
guidelines and safety measures has not been a priority on the ground. A qualified mining 
engineers should be employed who shall adopt good mining practices and ensure debris 
stability and slope stability. Proper records of the mining practice and safety measure and plans 
and drawings of debris storage and stability should be maintained. 

 

 
5. Recommendations: 

 
1. Mining has been carried out over a decade in such a manner and with disregard for 

environmental and mining regulations that one has to think twice before allowing 
mining at this site. Mining can only be carried out after mining plan has been approved 
by the Indian Bureau of Mines (IBM), which should include measures to stabilise the 
existing debris and plans for proper storage of expected overburden on site with slope 
protection measures to prevent erosion of soil from the dump and drainage system in 
the form of garland drain all around the dump to collect the surface runoff during rain. 

 
2. The overburden has been allowed to flow outside the mining area since 2010 due to 

which thick vegetation/forest has been destroyed in the area affected by sliding debris. 
A plantation drive should be carried out by N.B. Minerals Corporation to remediate the 
affected area and all remediation measures be supervised by the committee constituted 
by the District Magistrate, Pithoragarh. 

 
3. The wall constructed at the edge of mining site along the hill slope / cliff is not a 

retaining wall. The wall can act as a measure for limiting roll out of some loose debris. 
Debris should be kept at a distance from this wall and not abut it and a 4 ft free board 
should be always ensured. Further, care should be taken to collect if some soil escapes 
through the weep-holes. 

 
4. Since the mining level in a significant part of the mining lease area and the public road 

level are currently the same, further mining plan of the mining lease area be reviewed 
by the IBM carefully. Conditions regarding use of explosives be also reviewed by the 
IBM. 

 
 

 

 

Bhanu Prakash Vellanki 
Professor, IIT Roorkee 

Nazimuddin 
Scientist F, CPCB, Delhi 

Souvik Bhattacharjya 
Associate Director, 
TERI, New Delhi 
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ITEM NO.7               COURT NO.2               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No(s).2003-2004/2022

N B MINERALS CORPORATION LIMITED                   Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 16481/2023 - APPLICATION FOR PERMISSION
 IA No. 38195/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
 IA No. 38197/2022 - EXEMPTION FROM FILING O.T.
 IA No. 112014/2022 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
 IA No. 38196/2022 - STAY APPLICATION)
 
Date : 27-02-2024 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE DIPANKAR DATTA

For Appellant(s) Mr. Nidesh Gupta, Sr. Adv.
                   Ms. Shashi Kiran, AOR
                   Mr. Satish Chandra, Adv.
                   Ms. Sitwat, Adv.
                   Ms. Sangeeta Bhalla, Adv.
                   Ms. Riyal Suryawanshi, Adv.
                                      
For Respondent(s) Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Ruchi Kohli, Adv.
                   Ms. Swarupama Chaturvedi, Adv.
                   Mr. Navanjay Mahapatra, Adv.
                   Mr. Annirudh Sharma -ii, Adv.
                                      
                   Mr. Atul Sharma, AOR
                   Ms. Rachana Gandhi, Adv.                   
                   
                   Mr. Mukesh Verma, Adv.
                   Mr. Kamal Kumar Pandey, Adv.
                   Mr. Pankaj Kumar Singh, Adv.
                   Mr. Shashank Singh, AOR                        

          UPON hearing the counsel, the Court made the following
                             O R D E R
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We have examined the counter affidavit/status report filed by

the State of Uttarakhand. 

Colour photographs have been produced in the Court, and are

taken and kept on record. 

The  appellant  –  N  B  Minerals  Corporation  Limited  is

permitted  to  construct  the  retaining/safety  wall  by  using  the

machines  (like  earthmoving/construction  equipment  vehicle  and

excavator),  as  specified  in  paragraph  5.5.7  of  the  counter

affidavit/status  report  filed  by  the  State  of  Uttarakhand.  The

retaining/safety wall will be constructed under the supervision and

guidance of the Additional District Magistrate, Didihat. Photographs

prior to the commencement of the construction and post-construction

will be placed on record. 

We  clarify  that  the  appellant  –  N  B  Minerals  Corporation

Limited will not carry out any other construction or mining of

Magnesite/Dolomite. 

In  order  to  ascertain  the  actual  factual  position  and  the

effect of the mining activities undertaken from the year 2010-2011

till  the  closure  order,  we  deem  it  appropriate  to  appoint  a

Committee consisting of the following three members :-

1.  The  nominee  appointed  by  the  Chairman  of  the

Central Pollution Control Board, having domain/subject

matter expertise; 

2. The nominee appointed by the Vice-Chancellor of the

Indian Institute of Technology, Roorkee, who should be

associated  with  environmental  issues  and  have

domain/subject matter expertise; and
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3. The nominee appointed by the Director General,

The Energy and Resources Institute (TERI), New Delhi,

having domain/subject matter expertise. 

The  Committee  will  also  examine  the  reparative  work

undertaken, and opine whether mining activity should be permitted,

and condition, which should be imposed. 

A copy of the order passed by the National Green Tribunal

dated 26.10.2021, as well as, the counter affidavit/status report

filed by the State of Uttarakhand, will be made available by the

Registry to the members of the Committee.  

The Committee will be given full assistance by the (i) Revenue

Officer, Dandu Kanalicheena; (ii) District Mining Officer, Geology

and  Mining  Department,  Uttarakhand;  (iii)  Forest  Conservator,

Pithoragarh;  (iv)  Executive  Engineer,  Irrigation  Department,

Pithoragarh; and (v) the Additional District Magistrate, Didihat. 

The three members of the Committee will be entitled to an

honorarium  of  Rs.1,00,000/-  (Rupees  one  lakh  only)  each,  which

shall be paid by the appellant – N B Minerals Corporation Limited.

In addition, the Committee will be paid the out-of-pocket expenses

and other incidental expense(s) for visiting the site. 

The said Committee will submit its report within a period of

six weeks from the date a copy of this order is received by them. 

Re-list after six weeks from the date the nominees/members of

the Committee, as indicated above, are appointed.

(BABITA PANDEY)                              (R.S. NARAYANAN)
COURT MASTER (SH)                          ASSISTANT REGISTRAR
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